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Before The National Green Tribuﬂa' (SZ)
Chennai
Application No149 of 2016
Between:
V.Ramasubbu
Advocate
Door No0.48/17, Theppakulam Street 'Apphcant

Srivaikundam - 628 601
And

1. Union of India Rep. by the Secretary to Government,
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Government of India, Paryavaran Bhavan,
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N
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9. M/s Bahri Estate Pvt. Ltd

201-202, Park N Shop, L-Block, DLF City Phase ~II
Gurgaon - 122 002
Delhi

To

The Hon'ble Chairman and
his companion Members of
The National Green Tribunal

REPLY FILED BY THE PETITIONER TO THE OBJECTION OF THE om
RESPONDENT TO THE JOINT COMMITTEE REPORT DATED 25.08.2020

First Report) and 19.12.2020 (Second Reort)

I, V.Ramasubbu, S/o. Vijayakumar, aged 28 years residing at Door
No.48/17, Theppakulam Street Srivaikundam - 628 601, Srivaikundam

Taluk, Thoothukudi District do hereby solemnly affirm and state as under:

I. That I am the applicant in the aforementioned Application and being
familiar with the facts and circumstances of the case to swear this
reply Affidavit. I have already filed my rejoinder affidavit to the reply
of 9" respondent to the main application which is prayed to be read as
part and parcel of this affidavit.

2. I have read the objection filed by 9 respondent to the joint committee
report dated 25.08.2020 and 19.12.2020 in the above Application and
submit my response as follows. It is observed that the g respondent
has raised same ground in both objection and so 1 filed reply to the
content of first objection. The applicant craves liberty not to give a
para-wise reply.

3. It is submitted that, the 9" respondent has raised his grounds for
objection in para 3 to para 11 wherein the facts of ground raised by
the 9" respondent are itself contrary to each other,

4. Particularly in Para 7 it is stated that, the DTCP officials has advised gn

respondent to obtain No objection Certificate from Forest Department,



as
and based on the advice of the DTCP officials, the 9" respondent N

A e
approached the Forest Department for No Objection and obtained th

certificate. But in para 8 it is stated that, on time of obtaining NOC

e
from Forest Department, the project is preliminary stagé and 5o, th

Al ¥ 5
9"respondent inadvertently included some additional survey Number

426, 428 and 429 to a total extent of 6 acres. And further project o0k

shape later with extent of 49,31 Hect. It is crystal and clear that, the

th
9" respondent smartly attempted to cover his violation.

5. It obvious that, entire project was molded for 51.82 Hectares and

th
subsequently to circumvent the mandatory clearance the 9

respondent avoid the Survey Field Number 426,428,429 and 441/1

which are very adjacent to the project site and will have access from
the roads constructed by the 9" respondent.

ownership of Land comprised in survey Field Number 441

6. Moreover, regarding land comprised in survey number 441/1 with
extent of 1 Acre, the 9" respondent in para 8 of the objection, wrongly
stated that, it never part of the No Objection Certificate and had
neither been purchased nor part of the project even till date.

7. But, it is clear that the No Objection Certificate issued by the District
Forest Officer shows that the said land comprised in Survey field
Number 441/1 is vested with M/s Venkates Agro Estate Pvt. Ltd the
copy of NOC issued by the District Forest Officer which was annexed as
Annexure of the committee report and the same was reproduced for

ready reference as Annexure Iand the revenue records such as A

register also substantiates the same. The copy of the revenue record

A-Register and Patta Documents of Revenue Department are annexed

as Annexure 2.

g It obvious that, the survey field number 441/1 is very part of the

project and so the area of the same shall be the covering area of the

project. P C,_f‘
e,
Xl



Moreover, it is also submitted that, out of 51.82 Hect land, none of e
land property owned by the 9th respondent. The 9th respondent Nas
€ntered agreements with s companies to establish the project. And 5
the same modes operadi was applied in Survey Number 441/1 also.
Based on the foregoing facts the objection raised by the 97 respondent
regarding Survey Filed Number 441/1 is baseless and wrong. The
committee report  rightly disclosed that there are several Project
related activities in 441/1 and so, the area of Survey Field Number
441/1 is part of project covering area.

Completion of Project

0Tt is submitted that, in para 12 of the objection the 9° respondent
reliance on a proceeding of the District Collector, Theni dated 2011 in
which it was observed that, the project works was completed as per
DTCP conditions. But, during same year the project site was inspected
by the District Forest Officer on his site inspection on 10.06.2011 that,
the project laid only gravel road and there was an entrance gate
constructed 300m away from reserve forest. The inspection was
conducted by an IFS officer along with Genguvarpatti forest officials. It
reveals that, the alleged project was not completed during 2011.
Moreover it is also stated that, the area of project is 128 Acre (i.e
51.82 Hect.). The copy of the letter is annexed as Annexure 1. The
google image of the site during year 2011 is also Substantiated the

DFO report. Copy of the google image is annexed as Annexure A3,
Abolition of sub-streams flow in to the project site:

I1.It is submitted that, the layout approval issued by the Directorate of
Town and Country Planning is just technical approval which considereq

the separation of Plots and width of roads. The 8" respondent has not

54




It is submitted that, the layout approval keep silent O

; ) a rova|
considered ecology and stream texture of the project area on PP

of layout plan
n the sub-

. in
streams, rills originated within survey field No. 384 and flowing

nd
through survey filed numbers 382 and 383 which are the part @
parcel of layout approval. Moreover, survey field number 210,214,399,
400 and 402 itself contains sub-streams within the private land owned

by project proponent.

-Particularly, from the satellite view of the project site it is observed

that, the sub-stream in the Survey Field Number 400 and 401 was
abolished by the 9" respondent and constructed a commercial building
over the sub-stream by abolishing the same. The copy of google earth
satellite picture of the project site dated 15.08.2014, 19.01.2018 and
31.01.2020 showing the construction of building by abolishing sub-
stream annexed as Annexure 4 . The copy FMB sketches showing the
water body within the private land are annexed herewith as Annexure
5. It is crystal and clear that, the 8" respondent on time of layout
approval has not considered the ecological, sub-stream and natural

raining water drainage system of the project area.

It is also pointed out that, even a water body comprised within the

private land and gets water from upstream forest area and flowing into
the public water body, it should be protected as water body as it is.
But the approval of layout never considered the sub-stream system of
project area and blindly endorsed the layout submitted by the 9

respondent. So the DTCP has no any environmentally valid one.

It is also pertinent to point out that, the committee has not inspected

the sub-streams of project lands. The streams mentioned in the

committee report are only streams of government land.




Additi ili
onal Area utilized for the alleged project:

16.1t is submi
bmitted that, the sub item (b) of item 8 of schedule of EIA

Notification provides as follows

Project Activity Cate N
or iti i ‘
withg y | Conditions if any |
threshol| 1
. dhmlt
(1) (2) 7(3) B E— |
8§ | s aa—L _L
Building /Construction pro projects/Area Development
8 T Buigie g o ects and Townships
ing a ]
ConstrLchtionrij 220000 sq.mtrs and | #(built up area
) projects <1,50,000 sq.mtrs | for covered
built-up area construction; in
the case of
facilities open
to the sky it |
will  be the|
— activity area) |
8(b i _ |
( ;ﬁ\é\lnsmirea Covering an area >50 | ++ All projects |
) Developmen ha and or built up area | under item
t projects >1,50,000 sq.mtrs ++ | 8(b) shall be ‘
appraised as |
Category B1 j

Here, the meaning of the term “covering an area ” in the sub-item b of
item 8 of EIA shall not be restricted as land owned by project
proponent but it shall be extended to every land legally acquired and
obtained statutory permission to carry-on developing activity.

17. It is pertinent to point out that, there are two types of land covered by
the this project, by entering agreements with the following company
who are real owner of the land, 9" respondent has legal right to
establish this project for developing land,

1. M/s Sushma Sales Pvt. Ltd
2. M/s Anpra Farms Development Pvt. Ltd.
3. M/s Bhari Cuisines Pvt. Ltd.

4, M/s Suprava Agro Estates Pvt. Ltd. /
N



5. M/s Venkatesh Agro Estates Pvt. Ltd.

I8.In addition to that, the 9" respondent also obtained statutory

permission from Public Works Department to utilize the following

government land for the project to construct drainage all along the

survey field numbers and also construct 9 + 2 number of bridges
across following government land vide Executive Engineer (WRO)
|etter

PWD, Manjalaru Division, Periyalukalam
No.Ka.No.46M/EVaA3/Ko.13/2011 dated 03.02.2011 ( Annexure 9
filed by 9" respondent). The copy of the same with translation is

annexed as Annexure AG6.

Survey
Field No.
296
306/1
310
378
398
418
419/A

)l
Z|
.o\

NE NN

19. It is submitted that, the above said land area underutilization for the
project shall be treated as the covering area of the project wherein the
o respondent constructed the bridges and proposed to construct
sewage drainages. SO the covering area of the projects comes more
than 50 Hect. And thus obtaining the Environmental clearance under
8(b) of Schedule of EIA Notification is mandatory.

20. Further, It is also observed from the committee report and its

annexures that, the total number of residential plots is 298 with shops,

Educational Institution, Nursing Home Mini golf as per Layout plan
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modus operandi of 9" respondent

p (* l()(:l'
195 villas have to be constructed by 9" respondent and so th

. , widential
built up area may will come as 26,300 Sq.meter for 1eoid
building.

IUis also pertinent to point out that, the layout approval itself shows

that, the project includes shops, Educational [nstitution, Nursing
Home, commercial complex and Mini golf. And so the all the building
are the part and parcel of the project.

It is pertinent to point out that, the 9" respondent has submitted an
application dated 22.01.2016 in Form I wherein it is stated that, the 9"
respondent construct commercial area with food court, office building,
conventional centre, Resorts, Group housing, club house, Mini golf and
the built-up are is 54497 Sq.m. It is also pointed out that, survey

number of the said area is the same survey number of layout

approved by the 8" respondent (DTCP).

3.1t is also pointed out that, the layout approved during 2009 by the

DTCP itself contains the details of Mini golf and commercial complex
and some of buildings have been constructed. But, the 9" respondent
has never applied for Environmental Clearance. It is also pointed out
that, in the above said application date 22.01.2016, the 9" respondent
has intentionally furnished fake details particularly he has not

disclosed wild life sanctuary and also furnished wrong details regarding

environmental sensitivity.

241t is crystal and clear that, the 9" respondent continually violates the

environmental law and circumvents the mandatory clearance by
furnishing wrong information before the various authorities. Further
the 9" respondent attempted to get any form of clearance by

furnishing wrong information  before 4" respondent to obtain

clearances.




. in this
25.1t is submitted that, the modus operandi of 9" respondent |

project is as follows,

a. Purchasing land from local people in various company name
which were purposefully created for this project.

b. Entering an agreement with companies for developing land

C. Marketing the said land by advertisement as villas, and resorts

d. Make a sale deed and registered the same between the real
owner of the particular land and the purchaser

e. On the same day of registration of sale deed one more
agreement for construction of villas also entered between
purchaser and 9" respondent. And then as per the agreement
villa will be constructed and given to the newly purchaser.

f. Each and every construction such as villas, roads, bridges,
resorts, hospitals, commercial building, food court, communal
hall, club house are being constructed by 9* respondent only.

The copy of registered sale deed and construction agreements are

already submitted before the Hon'ble Green Tribunal as additional

document in respone to the objection filed by 9" respondent (page

No.11 to 51).

26. It is submitted that, the 9th respondent entered an agreement with
the real owner of the property. And so, on time of registration of every
sale deed the 9th respondent also one of the parties in the sale deed
and on the same of registration of sale deed the 9th respondent has
also entered an agreement with the claimant of the property to

construct the villas. Here it is furnished the some of the sale deed and

its agreement,

[SI.No | Date of sale deed | Doc No. | Doc.
and agreement Registered  Sale | Registered
deed o Agreement
1. 28.04.2014 1334/2014 1335/2014
2. 05.05.2014 1412/2014 1413/2014




27.

28.

3 (04062014 [i7sy/2014  |1782/2014
‘1-\50%071‘4”“ - 1 1861/2014 | 1862/2014

4. [22.08.2014 2883/2014 | 2884/2014

5. [11.09.2014 3116/2014 3117/2014 |
6. |29.09.2014 3331/2014 3332/2014

6. 29.092014 3335/2014 3336/2014 1
7. 13009.2014 3359/2014 3360/2014 |
8. [10.10.2014 3417/2014 3418/2014 |
9. 27102014 3576/2014 3577/2014

10 [28.10.2014 3593/2014 3594/2014

11, [10.11.2014 3742/2014 3743/2014

12, | 08.12.2014 4120/2014 4121/2014
Etn.u.zom 4160/2014 4161/2014

The list of sale deed and agreements reveals that, the 9" respondent is
the one and only constructor of all the villas, and all other building in
the project area. So that, on time of registration of each and every
sale deed, on the same time, an agreement also registered with the
claimant of the property for construction of villas in the property
purchased.

It is humbly submitted that, since, the commercial building such as
food court, office building, conventional centre, and Resorts, Group
housing, club house, Mini golf are all the part of the project and the
part of the layout plan approved by the 8" respondent DTCP, the
project of 9" respondent comes under purview of the EIA Notification
in view of the built up area and so obtaining Prior Environmental
Clearance is mandatory.

It is also submitted that, for the huge area of construction, the 9w

respondent has established concrete mixture unit and concrete solig

4/
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8.1t is also submitted that, for the huge area of construction, th

respondent has established concrete mixture unit and concrete solid
blocks-Manufacturing unit within the project area without obtaining
any consent from any authorities. It is also observed from the
committee report that, the unit had provided 2 number of D.G sets of
250 KVA and 1 number of 25 KVA D.G. Set are in operable condition.

29.1t is humbly submitted that, the concrete mixture and concrete block
manufacturing units with two number of 250 KVA (500 KVA) Diesel
Power Generator in the project site without obtaining consent from 6"
and 7 respondent. In this regards, the 9" respondent has not raised
any objections particularly. And in his objection, the 9" respondent
has not refused the establishment of above said manufacturing units
without proper consent under the Air Act and Water Act and accepted
the unlawful establishment of the manufacturing units adjacent to the
Kodaikanal Wild Life Sanctuary.

30.1t is submitted that, the committee constituted by the Hon’ble Green
Tribunal is rightly concluded that, the covering area of the project is
more than 50 Hec. i.e 51.82 Hect. by observing project related activity
in Survey Field Number 441/1. the annexure 1 & 2 enclosed herewith
substantiated that, the Survey Field Number 441/1 is project owned
land and in name of M/s Venkatesh Agro Estates Pvt. Ltd. Moreover,
the proceeding of District Forest Officer, dated . .2011 also conform
the same.

31.1t is also pointed out that, by adding additional area for which the 9"
respondent obtained permission to construct bridges and sewage
drainage in S.F. No. 296,306/1,310,378,398,418,419/A also come
under covering area of project and so it obvious that the covering area
of the 9" respondent’s project is more than 50 Hect. and so obtaining

of prior Environmental clearance is mandatory as per 8(b) of Schedule

I of EIA Notification. 7
0 otification /CL Q//
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€nvironment clearance in Form I submitted by the 9" respondent to
the 4n respondent, it is observed that, all the buildings such as
residential and commercial building are being constructed by the 9"
respondent and the built up area of the entire construction comes
more than 80797 Sq.meter (54497 Sq.m. as per Form I of 9"
respondent

+ 26,300 Sq.meter for residential building). And s0 in

view of built up area also the project comes under purview of 8(a) of
the EIA Notification.

Therefore It is prayed that, the Hon'ble Green Tribunal may be pleased

upheld and allow the joint committee report and thus render justice.

Solemnly affirmed the contents of the
affidavit at Srivaikundam on this
the day of November 2021

N\Q n
and signed his name in my presence. M

Advocate, Srivaikundam

240/ |
306



. SIPENG_ouengjmm

—y @il Qi
;Q%.lqu&thugé.@.mu \/ﬁ‘g&gmmgnmm
LTOUCL Gus  SigAus, " (Authority Signatory)
QEneLESNased SuETSCHML L th, Bahiri Estates (P) Ltd,
QEBTENL &S M68T60 No.D16A, Indira Enclave

Neb Sarai, New Delhi.110060

R B G i

S,

Qummsit: UL - QETLESTMED SuRTECSTL L1 -
QEEIG ML 1 eﬁ‘lgrrmlf; M/S ug_pfl erev@LL (1)
OOAALL - wemsninifley Qs - LT T ES

umfrsms: 1)aomsut’ UG SIVIeUsVT, QETenL & BMemsd URTSCEM L1,

OEnmLdsitensd snissla 5.&.aed. DI /1077207
JBnsit 24,1.2008,

2). neuL.  susSigeusvi, QETENL & ETaTsD Slouii &aflsst
[6.&.616m. 1492/ 2011/ D1/ et 28.3.11

3). prldmg &us mraill.04.2011,

' LAy pem ,.m-u..,{.'%»-r'm@ﬁ”%@ﬂ?fhj@U@Lﬁummm MG FIBL, Blgs
g e 16:06:2011, ‘

o ek ok o e

urfsmey 160 g sYBS5H0  Coal  wraLid Quilugend sl Lt
C-mebgiuly  Eonag sy oo o awhi79B, 3022, 379, 382 383, 34 3850,
853 mpgus 386 sduBsICL 1828 e, oomd  sodur  Casoad  NsnpCoul
oG &g miuBsiul 5541 gask, M/S, glgeur &G savCLLed  NenpCou’
oOICLC B sbuBsiucL 3846 g&&0, M/S. QumsCLoi o&Cm  sevCLL an
BeopBoi’  oSIAGLL &5 mbuBEiUCL 10,04 gE&T wdmh M/S.  eiiugn  umiosr
Qisusviiufieny  lemyGeur” SWCLL &G sbubsiuc 761 géami BRsss  oya
Quorgsid | 128 st upuld  sdustul  usssmem SJdVEE  maEled  o_sian
Opeiafly snidsn s EONEGWD e o i Quima sz,
sietollE, gl UL mogyh SEEWELY  goumognd  Qmds Couamihld  sTanim
ﬁbﬁgmm&@a’;@ L LuHIG  suenESFL LI 1) TulTh| SUSITLILIT &leBMLiL QIERESLSEN
LLUGHIL: MRINGEEED UL LT PWSSHGL @enLCu 20 15Li @ent Qausiluivd )
oyih,  Gay, Csmgss 1 wib 2 HuHH  QeiuiuL Caimi, o SR UK &amean
Slgtiugnt i) gL lodondensiy oupiamiuLL g, '




;1{ _un['rsznsu A0 &L Blpgs Lk WwEIBT  BWEBGAC B g msamn
@Hm.mnfl ST &Mmemn s hth Gl ABDD  SFDETE  slsndm
CaLasuLL g,

L Pwgde amamu opd  (sleusm Be0sB60BE5 sy
Blhvion ) Cay olemonsile &g,

SPYESOIT TPINLG). — —

ol bumans NBE, oy @liug

UTens  Sismingd s ). v

Quiens  eusma wpQLd  ENNEGYNIES @emLuymy 6lmoneils 5 5.

suet 0wl BLOTLLSBIDG SoL  gounSE e 0wl

‘wefiga Oy érmaiaE: anf WSS58

= A A ]

unienen 3)e sl mipsEEk wgusmi  algidmsisai g gfasma STETMILA
Gupy  Bosms weadily  QFiu  HE& o0 QupiuC peieng  srmyn,
Qs e s @mLbu Qs uslomm  sEisn ugrofidnens
FOUBSIUCL  omii” EUS)_1d gUULSSILC (heTng aeigd, Ul PvsSSN&n  sus
PREEDE0 @y unieme Ned &L &s5s5H00 oS Slusury
QevLSNEIED_ingi o017 SOLUIUL (h6Tengsl  sTestpyith, Qelellen1_ Hmis; oami_sog s Qeg.
Wmm&m ughe  séE  (siGamg ussflasi
Cuap@esmoranCiuL’ (» sien gy sietigud Qs Medls gsisnmi.

utisnss  4)8  &emiL &YHH L0 UMTEFT &S Sisusui,  QumLausianLD
susEEgsl  @BCEiey  OsmLiuns &Cp  sami_amy AEwE  usln g
FL0iING gaoni. ' _

cm#@ug weneiuiiflay ;é]s\)wmm 10.6.2011  simiqy B, QeEnigeuriully
ey - euerEdilsR sl ool  &mssefdms QeiisHsd  gnO@mGau  mouL
ol Sigeusoiat unimeoe 165 metiy oian 2 S50600 @1 OuC aien BlupbSemet @
uLpaTiosnsy Qs e S0 SIS _EU R HNEEE Semm &gy U aem Qg F)
[ 1SS 100 b, ngneniiifey  eymiow o sien QLePat Qb den Gt 1

oL Glaerdl 9 _ong),

I &nysen'ys v oy gEHID @evemev.

2. ouer o ulife BLIOTL 8  HemL goub SSaM0ame.  suen 9 Wflewh -
wefis @smﬁ Qe Cu ssislls Oy & gemaiyd FMUh &Sale0smnsy,

3. Q&L dsnars ollg  UBHOGMIL  EFTnsvsHUl L uaTiLg s
Qopg suni 300 s gmn e IS LGS FiuBsCo  @edsmosd SaNcy,
LIS o (paly AUBSIU o QUuEHEalsd om0 Wiy LT\
g&I @, Gisames aPNEGYS e FiCasy, THD Qevemsy.

4. wansBlevth 80 s Poobsnar ok ‘Clay Ca_rzl\'er_Sﬂl’QesLu;ga;ﬁaa};mla
STHEN. Cunsd o_siongsd Q860 g aleugnu uuﬁlg—mm—mngﬂ.




'FDLWEQ) PRECHT soinils Gemi_y wpmnh Qm‘
“\——\

S. LO&w1 UﬂSPﬂH)!B!MM ‘Wmlﬂ(b B llMﬂﬂ{b]

6V,

et

B HEEH un g o

usflsga@  soisis HWLUD  @svemeu
ulbgimy  Qaigsioni,

o_6M6m  [Heumimafls) g GGl mmanein

6TGHD g 6ilamant (minilbaeonn s

QUOunmsT QgL iunas g Byt

upoféEms  wHm  euss b gy SIEYIBUGUIT.
Quiplsiond  ousméayaL,

Snisslles  sfldmas  gduspsnn  UAlFame

Q&u’mﬂuLLgﬂ STenGou, g Coduig Ul Bd  rtiianeu (1) oy mn (2)50

Qamsosuiiug L B Sene &emnen Qe umriETSHgid  Beupir g OlesiudmuC Goussih Lo,

Cuogyid “Buffer Zone” UGS @ Qalld mns sk W) ESEMST  BLaYGFII%)
. L. e

upmofa@tomgy Aafalaéaiug Eng.

Q- 19 FIDLG,
LOTEULL  6USH  BieyIsus,
QEnenL &EsENemN CELIh,
OeremL&snasy,

lo.mo_1/

D D s mmen UG A 1

e

PROSERE

AR s <3 1 6
T
e



b i e

From,

Thiru T Sampath, IFS
District Forest officer
Kodaikanal Division

Kodaikanal

To,

M/S Bahri Estates Pvt Ltd,
No.16A, Indra Enclave,
Nebsarai, New Delhi-110060

Ref No 1492/2011d.1dt 12.07.2011

Sir,

Sub: Forest Kodaikanal forest division- Ganguvarpatty Village- M/S Bahri Estates Pvt Ltd- Layout
formation — Regarding

Ref: 1. District Forest officer, Kodaikanal division, Kodaikanal Letter no D1/10772/07 dt 24.01.2008
2. District Forest Officer Kodaikanal Letter no 1492/2011/D1 dt 28.03.2011
3. Your Letter Dt. 11.04.2011

4. Forest Ranger Perumpallam Leiter dt 10.06.2011

In the references (1) cited, No Objection certificate was issued to M/s Bahri Estates Pvt Ltd in Survey no
179 B,302/2,379,382 383, 384, 385/2, 385/3 and 386 in Ganguvarpatty village, Periyakulam Taluk Theni
district measuring 18.28 acres and to M/s Sushma sales (p) Ltd land measuring 55.41 acres M/s Suprava
agro Estates (P) Itd Land Measuring 38.46 acres, M/s Venkitesh agro Estates Pvt Ltd land measuring
10.04, M/s Anpara Farms Developers Pvt Ltd, Land measuring 7.61 and total for 128 acres for formation
of agricultural farm with condition that no damage to the adjoining southern slope reserved forest in
terms of environmental, wild life and natural forest, no encroachment to follow the rules and
regulations of Forest Act and in buffer zone area between reserve forest and patta over a width of 20
meters continuous green cover of tress and herbs and shrubs should be planted.
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In the reference (2) cited showcase advice letter issued to the petitioner for violation of the following
explanation sought.

Change in the land classification from Agriculture farm to layouts.
Construction of compound wall

Construction of home.

Formation of roads :

Damaging the fragile Eco system of the natural forest and environrental
Damaging wild animal corridor and resulting man animal conflict.

I e o

In the reference (3) cited the petitioner company in their letter stated that there is no breech
rules and acts of forests by them, they have to get proper approval of layout plan in their Patta
land and the roads in between the layout where handed over to the concerned village
Panchayat for maintenance and the company has proved buffer zone area in between reserved
and Patta lands of company and the Preliminary work relating to the planting work for
continuous green cover trees, herbs and shrubs.

In the reference (4) the cited forest ranger Perumpallam range submitted this report as detailed
below.

The companies layout lands was inspected by me on 10/06/2011 along with Ganguvarpatti
forest assistants. The condition of 30mts of gap between southern slope reserved forest (Palani
hills) and layout plan area was laid as per reference (1) cited and same gap being maintained

1. No land encroachment of forest area

2. No barrier for wild animal corridor was done and there is no man — animal conflict

3. The entrance made in Kodaikanal to Batlagundu road beyond 300ft from forest area thers is
no wild animal passing through this area and there is no damage to Eco System of the
natural forest, environment and wild life.

4. The layout area is a dry waste land. Itis like “ clay canker soil“ having strength of concrete
and no agricultural operation is posslble‘.

5.

Roads formed are by gravel stones and it was not hindrance to forest and environmental
Eco system.

It was recommended by the forest ranger to issue orders to the effect that No Objection to
the Petitioner to undertake any work in the lands
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The Petitioner reply in this regard and reports of the forest Ranger Perumpallam were
considered. The petitioner company is directed adhere the instructions issued in the
reference(1) and (2) citied in future. Further itisinformed that in “Buffer Zone “tree
planting to be done and maintained for one chain width,

Signed

:-.D.Sampath

District Forest Officer
Kodaikanal Division
TRUE COPY

Signed
S. Murugan
Drafting Officer
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TALUK OFFICE INTERNET SCRVICE - TO VIEW A-REGISTER DETAILS
A-REGISTER DETATILS
Distyicty Themn

Taluk: Periyakulam

Village: Genguvarpatti

1. Survey Number : 441 9. Soil details . 8-2
2. Sub-Division D 10. Soil quality : 5
3. Old survey
Number : 441 -P 11.Theervai 0 2.15
4. Section : 12, Area ( Hect. Ares) :0.39.50
5. Govt./Rayathuvari Rauathuvari 13. Total Theervai . 0.89
6. Land Classification: Punjai 14 .Patta Number : 4339
7. Irrigation Resource: -- 15. Remarks $ =
8. Two Poee-- 16.Name M/s Venkatesh Agro

Estate (P) Ltd.

REMARKS

Above information / Certificate obtained from digital documents
It can be verified through http://eservices.tn.gov.in website by

Using password number 140049

https://eservice,in.gov.In./eservicesnew/land/aregExtract_en.html?lan:en
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' From' ‘ . To

TN ‘
* Er. AJames lourduswamy ME, EMIE M/s Bahrl Estates Pvt Ltd / 7
‘Executive Engineer t Thirunagar A=
Manjalaru Division . o Vathalagundu _

Perlyyakulam

Letter No.46M EVA3/Ko.13/2011/ dated 03.02.2011
S
Sub: Theni District - Periyakulam Taluk - Genfuvarpatti village-M/s
Bahri Estates (p) Ltd. Thirunagar, Vathalagundu owned land -~
. Propertie S.F.No0.213,312/2B,308,306/2,309;311/2A,377,407 -
Crossing stream comprised in S.F.No.n296,306/1,310, 398,

378, 418, 419,419B wherein bridges, Retaining wall and
sewage water drainage - Permission Granting - Reg.

Ref: 1. Your )\pplication dated 11.01.2011
" " 2.Commissioner, Town andn Country Planning Chennai approval
No. 13/2009. :
_ .. With reference to the reference 2“"- cited above, Discussion with the
: .Distr.ict Céllector, Theni and your applicatiqn 15‘l cited above, it'is permitted,
to constryct ah'd maintain 9 briages and ib,ll {wo bridges, Retafinjng WaII
., and Sewagé W'ater Drainage in- the Stream comprised in S.F.No. -
{296,_.360/1,310,398,378,418,419,Q1QB of Genguvarpatti village, Periyakulam
© Taluk, ".Th_jen_i b}strict, which 'is  cressing .your ~ owned ' land
S.F.No.213,312/2B,308,306/2,3.09',31_i/2A,3_77,407 of the same village,
_ sUbjéct to the conditions.based.on.the details submitted by the Aséistant
En‘gineér,- |
- Conditions: |
1) Bridaes should be constructed a.cross the stream as shown in. approved
'Iayout | ‘
' - 2. Construction- works hs to be dgné in the presence and advice of the
‘D.éhaft'ment Engineer |
. 3. The entire expenses for the construction borne by the 'you. an after

construction of bridges it should not hindrance to the public transport




department and as per the nghways department norms and deslgns

. Any damages during raining and natural calamities, this department

wnII not take any responslblllty to repair. All repair and renovation work

has to do with prior approval from the department.

6.

On time of construction, no interference to be made for any

department work in the streams

. On ébnstruction of bridges, it snould be ensured that, the frée flow of

- water without any barriers, width of the stream and quantity of flow of

* water as per.the Sketches

"After construction of all works bridges to be handed overto the section
. officer before utility . '

. If any breach of condltlons notlced th|s permission wull be cancelled

, and further: legal proceedungs to be mitlated

S[gn,ed
Executive Engineer PWD

Manjalaru Division, Periyakulam

Encl: 'prawing. 1

Drawings 4 numbers .
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